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7ATED ALIAHA LAD THIS TH 	.DAY OF JULY, 

CORAM : Hon tb le Mr. S. as Gupta, Member-A 
Hon lb le Mr. T. .  Verma. Member,'  

9 

REV IEW PET IT ION NO. 76 

IN 

ORFJNAL APPLICATION NO 144 of 1993  

Mohd , Yus uf s/o. Mohl. unus , 

Rio. 88, Sh ilakhana , Te i ia rclan j , 

District Allahabad.   pet itione /applicant 

ve r  

 

us 

   

1. The Union of Ind ia t rough the 

Comptoller and Alld it 	'7,e nera 1 of India, 

New De lhi. 

2. The Principal Accou Cant General, 

Uttar Pradesh, Alla. $bad . 

3. Sri S .0 .Ganau 1 	Ac punts Officer, 

G .D (Iv in ) office o the P.A.G. 
U. P. Allahabad. 

„ 	Re sponde ts.  

0 R i E R 

( By Ho I ble Mr , T. L Verma , Member-J) 

This applica ion has been filed to eview  

the order dated 3rd of June, 1995 passed in 0 A .No.144 

of 1993. 

E 1995. . 



ti 

shing oider 

icant 

ted and 

to enter 

r Register 

-2- 

2. 	The aforesaid 0.A. was filed for oua 

dated 12 11.1002 where' the claim of the app 

re-ennage ent and regulatisdtion has been reje 

for issu•n-  a direction to the respondent No. 

the name of the applicant in Live Casual Lab° 

accordin to his seniority. 

3. 

T rib una 

to make 

a nt itli 

Group 

The aforesai 4  case was dismissed by this 

on the groun- that the applicant had failed 

out a case that he had acquired a ste us 

q him to re-enoadament/regularisation in 

Post in the office of the responded No.2 

4. 
	It is yell 4ettled that power of review 

may be -xercised 

I. On the ffriscovery of new and important matter 

or evidelce which, after the e ercise Of due 

deligence was not within the k ow ledge of th 

person seek inn the review or c • uld not be 

produced by him at the time 	n the ordec 

was made. 

II. Where slme mistake or error ap arent on 

the facq of the record is fours. and, 

III. Any other analogus ground. 



5. 	 have per 

we find that the arou 

that the decision was 

review rovisions can 

error i any, committ 

merit, he applicant 

does no appear from 

new and important mat 

exercis of the due d 

knowledge of Could n 

when t 

that m 

record 

the or 

e case was arc 

stake or error 

has been foun 

er in exercise 

6. 	In view of 

this r view applicat 

vembe 

(pande 

"ar 

ed the review application and 

s taken for review sucqest 

r oneous on merit. Th 

t to invoked to corre t 

d in decid inn the case on 

as precisely done the arae. It 

he review application hat 

er or evidence, which after 

ligence, was not within the 

)e produced at the time 

ed, has been discovered or 

apparent on the face o' the 

just if y inn irate rf ere 'lc 

of review jurisd ictio 

-he above, ve find no merit in 

and dismiss the sam 

Member LA 

w it'; 


